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farfohe oRterm & ey § ot ot W e =18t fovam STRAT afs amegeff
ferfohesT URteT W Te & RO T Gur & &1 BT Tdier STRget T8l dal
21 ardiet 2 wfoa ffeser uRye & smagae & fafdhedr Sy & Fafrerd faowss
BT TarfeheT oRter Saferd R B fORgd JTgeeT Yo AIed GRT SR
fomer STRAT| FerfehesaT URYeTor & RIthel IR TR TRt bt FRgfeh TTTRIBRY GIRT
JIUTH TN BT ST 3iR WY RIRAT T 3meR oo & forg spia fama
ST
(MerRrpar W 18/2016/2792/6-9-1-16-1300(7)-1994, fR=iw
19.10.2016 s wenfra)

TR Fau—H

16- Fgfh 7 IR f5 9M & g3 gk TieeRT & gfderr & st
3rgffaT o UfererT g O SM & 44 aRe A ol wRmEm STRFm - Rt
angeff & aRT AT & SRE DS Ufigad Ted M F ), SH Fgfh
MRIGRY GRT 3FUgh BT fohar SRR 31k i Rfchalt T sweR oo & forg
ST faaT SR

(MerRrpar W 18/2016/2792/6-9-1-16-1300(7)-1994, fR=iw




19.10.2016 zr weiere)

TSI FRT
Wit 3 wfdhar

17-1(w) wieme HHamy:-

FHATAT HHART &b TP UQl DI PoT FdT & 25 eI I8 gugh B
SRAPR P §Y SUST b MER W IS GRT UG b HTEH F Al gIRT
SR I Yo AT IR B T Hifcre v F e W w1
FHATRAT § A TR IR K8 gedet aRrar Sl 6t & arerar fasdl IRaR
SRT dr=gar u sifenfie ufdrenr S (mg.dlems.) d Soiacrad [
el g | Zeifdcae [areer 189 | SFhRASH cadiat [ fear @
oo | Seifirge AeeT UUs Hthara NNt oReM/Hdh e S=AgHT | Hepfich
goiaeIa | HFRYER IMMRER UG URMMET IRRTS <8 H UM 0 ORyer
TG ST AT IS AROR GRT AFIAT UTH FHDBET URIeT S0l 8T 3rerT
IS AHDE Pl T ST IGAT &l 3R it & af &y fawy a1 aReter
3Tafer T AT PR U 37 B H A F BH Urg a¥ Pl FaITord Jar g
R Bl
(@)sz

AEIS IRATeAD & TP Ual df For aar & 10 gfcrerd ue, rgudd
SREAPR P §Y SUST b AMER W IS GRT TSI b HTEH F Al gIRT
Tt BT A FRIG WA TRATS HHATAT HHATRAT § I R SR, e gRarerd
wfareror uredeH Al ITf @R oft &, &R ol & af & e e @
ufRater 3rafer e AFAfeTd Ra §Y 39 U H Urd ay &l Fa ¥ daT IRT
o &
feoqofy:- ger=Ifer & TR ST SETRET B SUSAT B H AERdD
giRaTeld B AR FTRTE0T UIGHshH UTH IR T SITART UG 6T SIRAfT 3iR
UEIfe GRT R ST aTeflt Uedd ST Rk & fof Jemaeya afa aermatr
PRI 3 UTGTHH b foTT JoT STRAT
(1) wrermr ufReTeren e uREere (difre) -

eI aRETeTeh/ e aREere (J1f) o 50 ufrerd Ricat T srgude o
SREPR PR §U SIST & SMMER WR YIS b Head A Hll gIRT, Hlferes &
R O TR e aRATed § R SR e aRarete nfererr
TSI Suft-ar Il o T &Y 31k o7eff & ay & o feasy o uRdter srafer
DY AT PRI §Y 3T BU H TS ¥ BT AT HdT =T R & 8l
feoquit:- gam aReEres/wee aReaee (J36) & o wied uar 5 4 50
ufcrerd Rep uar ot el o7eff gRT ua o 50 gfcrerd Rep gt e AAfT GRT 9_T
STRITT OR= SURIh UehaT e Tch TR IET SR, e da fob Frelt ofeff gIRT o
T UG T Pl AT, Pl T Uat df T ar 50 Hfcrerd 7 & Sl 395
Tt Rfchar Trafrer sioft 7 =Y S




(&) e U ForYeran:-

fear 3 e & Tfigd UGt T ot [T & A Ui s, STuh
SREPR P §Y SUST b MER W IS GRT TSI b HTEH F Al giRT
Aifeler wU & Fgh T WIE TuH aRaras/Ta™ aReares, difFe § F o
SRR e afReretas Tfreror qrgasse Siofl-uds Il o form &1 iR ofclf &
av b T foaT 1 uReltem orafer T AfFAfeTd axd §T 39 U § a9 a¥ &l
TSI JaT YRt R A Bl

(3.) e FPritere:-

fear e & wlipd ual dF o FEAT & | U U, gugh ol
SRPR P §Y SUST b MER W IS GRT TSI b HTEH F Al giRT
Hifefer ©F A F1gh T ST IU FRtere & R SRt Saiq fear Su e
31efaT ST s STTABRY 3rraT XFSAT STRE0T STTRIBRT TfTeT0T qraTeh 3ot
IR fory 81 oiR 7l & af & ger fiaw o1 aRefter srafdr o wffafera wd §g
T O H BT F $HH Ure ay Y FAgord ar g o ol &l

(MerRrpar W 18/2016/2792/6-9-1-16-1300(7)-1994, fR=iw
19.10.2016 zmr wenfira)

2- USIfT g T affy

() T_IT 2 TR | 9IS GIRT ST & SR

(=) afAfcr or sreaer 91 GRT A fohar SR @27 {599 U8 &R U=t & forr
T FfT ST 88 © S9 US & Ik MRy & Sfs 8t srm |fafr 5
SWIh IS BT T T [TANTedsy & U R YfoRT Fe1-eed, TR el
SRT AT AT SR 31R AY FeT MRl o TR d16 GRT A1
SR

() Ffdare Ssar gdt SR Ry Yo AT TATAT GRT T a1 Bl
SUCTeY FRTAT SR

(&) oo |faf, Tafa snafeRlt &t gt ool SR Afed S aRT e
HEIFQeD, TR U & ATedd A fqmTegsy o7 WRqd oo gt iRRgfua
RFRAT A arfdres &t =t ar

(3.) fRmmTerer srgHR & SR 7 T Ffh TR P 37 UG
3T T ot o fordr Uit g

(=) =R T fAITeT e & STFAIGAIIRTT 9IS GRT 39T T IR Ue e gferd
&I JeaTsT (Website) TR nefefe B SR

YrT-0 fryfep, ufdreror, afkdtearm, Temiiesor, iR SAsdr




frife

18- (1) #iferer RftrdT &9 R FRgfh Tiferee, smafRiar & AMT T 39 $9 A
o, T S T, genferfdy, 15 @ Frm-17 & srefi R &Y w=it
qferlt 7 &), et o frgfs iRt fFem-15 & srfiv gafa srafdar
I YR o ¥ I8 S10ET &t SIRAT 5 I e v & IR fd 9T & T @
a1 gk o 3 yarerTef RffEE fnelt it & g Arg & fiaR Jan/uframor
& forr SuRerd & T 9 3R IR S T/ (fh ol FRE & T SIR:
TR I fob 39 FRMTaelt & IR & 9F A JaT A fohedT 0 R g ik 39
U R PRI BT cfth BT 39 FRHTaet & 37elle 71w 531 FHeI SR 3R
o AT Frafh 1 3 FTaeh & el 6 T Frafe aweht SR
(2) Frem-17 & srcia afe fpedt U o & ey A FRYfRdl & W o
3t e SN fobd R |, U geh afeferd ammer ot IIRY fopar
STRRTT, R <afehall & AT BT Soeikd SASAT 9 H fhaT TR SRAT
o frerT-17 & ST=aiet IR hl Tt Tk g+ gt H &
R 39 IHTEe & UR™ 89 & 9F AT H et ug R R oiR
Ih IS R BRI fhedt @fth T 39 Fmmactt & 3refiF Hifers w0 &
PRI a1 T SRATT 3TR V&t Hifetas frgfeh ot 97 Frrraett & arefie
& At fFrgfe et S

ufretor

19-(1) (@) iome HaRY, FERd IRTTRD TRl T YR<ITerdn/ TemT
yRETad(diHm) & o8 W =15 3R 16 & s st wu & T3 a
angf¥at | fommrerer a7 AefRa 5 mr wfereror Iiol a=ey T arue dr
SR STERY UfRIeoT 8 1 ®u & gaf-ra arvreff g fraifvd T imm
& ITCR IYAT INIGTT UTE0T & &l < & Al IFDT T3 FREq v
& SRR

(@)  oITERYE URRIT H STt §U el T YIeh NTRTATT 1k Gz HTRTerur
& IR T SIS fIWTeTeT GRT BT STRITN YRes HfRTerT # 3RItheT Ry T
NIt T A FRgfch TTRIGRT GRT FHH - & STRA

(2) FrF-17 & orefie yer=IkT aRT g o T it & fomrezrer g1
fererfRa fereror quf o= i ardrer & SRR

gRarer

20- (1) qar = forelt U &R Hifeler 9 & g ich @1 &1 9y &7 3@y & oy
TRATET UR T ST

(2) aRefterm saftr & SR aReftemeli safth & VAT TRTeioT UTH ey T 370 Y
STt ST fob ferammmeer g fafea o SR

(3) Frafes iR WY RO &, ST rfiferRad Ry ST, SeRT-aTerT Al §
afdler smafer a1 sgr Fodar & s v e fafafse fear Smom S99




CEICEFERICE

R Ig % emuarfes uRReerforat & Ryam, aiReer srafér va o & arftres &fik
fopdt oft aRReerfer 7 Y o 3 31y 2T SRl SR |

(4) afs gfeter smafy ar qerlt =i afvdier s@fyr & SR =it off I ar
9P 3T 7 feh TRBRT 1 I8 Uciia & fo uiReftemeii saft 7 serft =it
uRdler srafdr & SR R TR & AR gty gR A&l fahar & ar
I IGP Hifedd Ug W, IS PIS &1, YITafId fBam ST FehelT & 3R IfS ST
fopeft U IR gRUNTAAR 7 &1, AT SFhT AIRF FHIT 6l ST FaelT 2

(5) v ufkdtemeii <afts, Ry Sufvas (4) & srfia yemafia fsar SR ar
T AR T T ST foht Uiy T &heR T8l 81|

(6) Frafeh AT FarT & Fert A wieford et ug R AT [t or=y FHamer a1
I IS IR TATIG IT 3RRARN B9 F hil Y fAR-aR a1 ot gRerer arafer &
IO &R & TTSTTe e ST bt S17afy < et 2

21- (1) Su f=r (2) & Susmat o aTelie &< gy, fopdT oft uRaitermei= afes @
uRetar arafer a7 qers i aRdter o@afy & § IADT gk § et ax
& SR, At

() S Adheade e HfererT uRte I 9 i 8],

(@) BT B IR 3MTER0T Ao T &), 3R

(M S TSt T 6t i 8

(2) TR SR UQU AT & IRBRT Fad i werriiaor fFrmmEet, 1991 &
UG & STTAR RRARIHRUT MILAH el &, Jaf S gHaet! & 75 & 3T
fRM-(3) & o1l I7 \INUT SRa BU ST fob FIrEd eafh T uivate srafer
AHAAIID YT PR ot &, TARIIRUT BT ST FHAT ST

SIAST

22- {1 ¥ Tt ug R Hifeled v A I afhal o SUsar 99 - 9 W
JoIT GNP IR TS IRBRT Addh SAsaT fFemaett, 1991 grT sraeanRa &t
STRAT

YRT-{ a9

23- I
(1) S # =T &IfoRt & uat W, gh afhal &l T a9 SFTH &R
SIIT TRBR GRT T - THI IR AT T STl
(2) =1 oAt & URFY & A & daHI A o T /8 -
P8, | Ug BT A I e (39) ISY (39)
1 geenar wearer | 5200-20200 w0 2000
2 ers uRemets | 5200-20200 w0 2400




3 g aiareral | 9300-34800 %0 4200
19431 & BRI NG I rc o7
(1)
4 Jfear 3u e | 9300-34800 %0 4600
5 NERIRENEEY 9300-34800 %0 4800

feoquft: JaT & I TRBR GRT TI-T9T TR TG (Y Ja-/ga™arT da-
3R 37T 97 U & o) EheN BRY |

gfdier srafir &

24- (1) wremicd Hed F [ ufige Suew & &1d gJ i, aReteme= aafh
P, IS I8 I8l I TUTE ARBRT AT H 7 8, THIH H IAD! T da-gie a4
& SRR S I U a Y AdTSoId T YR R oAt &) furiir oxter Sl
PR AT BT 3R UTRTeror STar IS &1, g1 form 8, 3iR fod aa=g i a1 av &t
AT & YT T < ST, 519 S uRdter srafer gRt o ot & aiik S Temft
oft o feT TR B
R I8 & IS AN UM T IR FbT b PHRUT YIRS Fafer qgrit

ST 7§97 UK dgrRlY Tt srafdr &t TuET aavgfy & forr el Y SR, S
e fo gk ITTIRY et fcer 7 <
(2) O Ik & ST UBel F TRGHR & I DIS U< ERT I &7 &, gfReftar
31y ¥ I, AT HUSHed Bed gRT =i gr |

R I8 & afs FAIW USH 7 &R T & HRUT aRdTe It agrit
ST A 399 TR Serdt WY e1afey bt T JemgfE & forg e H SRt 99 aw
foh Fgfeh ITRIRY arer fder 7 <
(3) ™ Ik BT I UsN TR IRBRT a1 F &, aRflem el F 9w
I & BRIGATT P FITe H AART IRBR! HIDT U= AT AR, FATT (AT
SRT fafafea g

YRT-8 31 IUe=¢1

g&T T

25- fosft ug W= a1 JaT 7 AT FRET & 3refi sufera RimiRen & R faeat
fRapTRe WR =1 forRad & a7 HiRge, faar =2 foram SRvm faredt arreff &t
IR T U InIfIAT & oy UcTer AT el o0 I AT UTH R+ &Pl Dl
TN S (R & fory o1 e <l

26- O fowy & ey H, o AT w9 I 59 Fraemaett a1 Suseu, fafer w@
MR & SR =T 3T &I, a1 § Ry afh Fierfr gior s &
3T SR TR 3 Sua=a, fIfe it 3fR aTer & ST R TR ail




Aardreatd | 27- Jaf I5T IRBR BT T8 FATE &l oI fob a1 7 g cafhat dF dar ot
Rfdrerar 91t @ fAfafia e arer fodt e & vaee & ot fafere Amier o e
HSATS BNl &, I8T I8 S AMel 5 AIFY, ! 7 4 foredt a1 & 81t g2 off armaer
GIRT 97 71 b &S T I AT e 3R VAT el & 37l W&t g9, e
I8 Hel H AR 31k Al AfcT & SRiaTEr aR & oIy sraegs Ie]
31 T fRIfret o Faclt Bl

ICIN] 28- 31 Rl 7 fohelt a1 T Bls UTa U STIREUT 3iR 31T RATIdl U= 8t
O, H®T 39 Ty § RPN gRT T97 T R IRT {6 T e &
TR SIS TRy, SIRIIT STTeraT iR 3 ey Siforat & st &
fory Suewer faparm ST rufara & |

afRf3re: 1, 2, 3, va 4 @ fHeprer femm mam |
(** a7y WeEm: 18/2016/2792/6-g-1-16-1300(7)-1994, femias 19.10.2016 s wenfera)

qarefiy gusT
g e, TE
re:-

(1) * rfergzmr ww=m: 8/2016/609/6-3-1-16-1300(7)-1994, s 15.03.2016 gy Fenfra
(SR Teer gfory ST arefieeer Far (o Feirer) e, 2016)

(2) ** erfergzmT S 18/2016/2792/6-3-1-16-1300(7)-1994, f&=17es 19.10.2016 gRT Senfera
(SR Teer gfory AT arefieeer ar (focar Feme) Framee, 2016)

(3) *** arferga ww=: 7/2018/2369/6-g-1-18-1300(7)1994, fe=rier 11.06.2018 gy wenfer
(SR Teer gfory ST arefieeer ey (it Fee) e, 2018)



Uttar Pradesh Shasan
Grih (Police) Anubhag-1

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of following English translation of notification no.
1836/v1-pu-1-15-1300(7)/1994 dated: 28 Sept. 2015 for general information.

NOTIFICATION
Miscellaneous

No. 1836/vi-pu-1-15-1300(7)/1994
Lucknow Dated: 28 Sept., 2015

In exercise of the powers under section 15 of the United Provinces Armed Constabulary
Act, 1948 (U.P. Act no. 40 of 1948) and all other powers enabling him in this behalf and in
supersession of all existing rules issued in this behalf, the Governor is pleased to make the
following rules with a view to regulating the selection, promotion, training, appointment,
determination of seniority and confirmation etc. of officers namely the Workshop Hands,
Assistant Operators, Head Operators/Head Operators (Mechanic), Radio Sub-Inspectors and
Radio Inspectors of Uttar Pradesh Police Radio-

THE UTTAR PRADESH POLICE RADIO SUBORDINATE SERVICE RULES, 2015
PART-1-GENERAL

Short titleand |1- (1) These rules may be called the Uttar Pradesh Police Radio
commencement Subordinate Service Rules, 2015.

(2) They shall come into force with effect from the date of their
publication in the Gazette.

Status of the 2- The Uttar Pradesh Police Radio Subordinate Service is a Service

Service comprising Group 'C' and Group 'D' posts.

Definitions 3- In these rules unless there is anything repugnant in the subject or
context;

(a) 'Act' means the Uttar Pradesh Public Services (Reservation for
Scheduled Castes, Scheduled Tribes and Other Backward Classes)
Act, 1994.;

(b) ‘Appointing authority’ means the Deputy Inspector General
(Police Telecommunication) in the case of Radio Inspectors and
Radio Sub-Inspectors and the State Radio Officer in the case of
Head Operators/Head Operators (Mechanic)/Assistant Operators
and Workshop Hands;

(c) 'Board’ means the Police Service Recruitment and Promotion
Board established in accordance with Government orders issued




(d)
()

()
(9)
(h)

(i)

()
(k)

(1

(m)

from time to time in this regard;
'‘Constitution' means Constitution of India;

‘Citizen of India’ means a person who is or is deemed to be a
citizen of India under part-11 of the Constitution of India;

‘Governor’ means the Governor of Uttar Pradesh.
‘Government’ means the Government of Uttar Pradesh;

‘Head of the Department’ means the Director General of Police,
Telecommunication/ Additional Director General of Police,
Telecommunication, Uttar Pradesh;

'Other backward classes of citizens means the other backward
classes of citizens specified in Schedule-I of the Act, as amended
from time to time.

'Service' means the Uttar Pradesh Police Radio Subordinate
Service.

‘Selection Committee' means a Selection Committee constituted
from time to time by the Board for the selection of candidates for
appointment to a posts in the service.

‘Substantive appointment’ means an appointment not being on
adhoc appointment on a post in the cadre of the service and after
selection in accordance with these rules or in accordance with the
Government rules.

‘“Year of recruitment” means a period of twelve months
commencing on the first day of July of a calendar year.

PART-11-CADRE

Cadre
Service

of

1)

)

The strength of Service and of each category of posts therein shall
be such as may be determined by the Government from time to
time.

The strength of the service and of each category of posts therein
shall, until orders varying the same are passed under sub-rule (1),
be as given below :

S.No.

Name of the Post Temporary | Permanent | Total

Workshop Hand 110 78 188

Assistant Operator 700 878 1578

Head Operator / Head 903 2097 3000




Operator (Mechanic)

Radio Sub-Inspector 466 330 796

ol

Radio Inspector 45 51 96

(i)
(ii)

(iii)

Provided that:-

The Head of the Department may re-determine the number of
posts of various units within the overall sanctioned allocation.

The appointing authority may leave unfilled or the Governor may
hold in abeyance any vacant post, without thereby entitling any
person to compensation.

The Governor may create such additional permanent or temporary
posts as he may consider proper.

PART-111-RECRUITMENT

Source of
recruitment

5-

(a)
(i)

(ii)

Recruitment to the various categories of posts in the service shall be

made from the following sources:-
Workshop Hand -

75 percent of the posts shall be filled by direct recruitment by the
Board.

Note:- Dependants of personnel of Police Radio Department
deceased during service who apply for the post of Workshop
Hand in the dependant of deceased category shall be recruited by
the Board as per the policy decided by the Government.

25 percent of the posts shall be filled by recruitment through
promotion by the Board on the basis of seniority subject to
rejection of unfit, from amongst substantively appointed
permanent employees of Group-"D" of Uttar Pradesh Police
Radio Branch, who have passed high school examination or
passed certificate examination course in Electronics /
Telecommunication/ Electrical /Computer Science /Information
Technology / Radio and Television/Electric Supply and
Manufacturing / Refrigeration / Mechanic Instrument / Mechanic
Electronics / Computer Operator and Programming Assistant
trade from any Government recognized Industrial Training
Institute (1.T.l.) or a qualification recognized by the State
Government as equivalent thereto or possesses any equivalent
eligibility and have completed at least five years of satisfactory
service as such on the first day of the year of recruitment,




including the probation period.

(** Amended by notification no. 18/2016/2792/6-pu-01-16-1300(7)-
1994 dated: 19.10.2016)

(b)
(i)

(ii)

Assistant Operator-

90 percent of the posts shall be filled by direct recruitment by the
Board.

Note:- Dependants of personnel of Police Radio Department
deceased during service who apply for the post of Assistant
Operator in the dependant of deceased category shall be recruited
by the Board as per the policy decided by the Government.

10 percent of the posts shall be filled by recruitment through
promotion by the Board on the basis of seniority subject to
rejection of unfit from amongst substantively appointed
permanent Workshop Hands, who have passed the Operator
Training course Grade-11l and have completed five years of
satisfactory service as such on the first day of the year of
recruitment, including the probation period.

(* Amended by notification no. 8/2016/609/6-pu-01-16-1300(7)-1994
dated: 15.03.2016)

(c) Head Operator/Head Operator (Mechanic)-

(1) 50 percent vacancies of the posts shall be filled by direct recruitment

(ii)

by the board.

Note:-Dependants of personnel of Police Radio Department
deceased during service who apply for the post of Head
Operator/Head Operator (Mechanic) in the dependant of deceased
category shall be recruited by the Board as per the policy decided
by the Government. Restriction being that every year such posts
shall not be more than 5 percent of the posts to be filled by direct
recruitment as against the vacancies arising in the previously
sanctioned posts of Head Operator/Head Operator (Mechanic).

50 percent vacancies of the posts shall be filled by recruitment
through promotion on the basis of seniority subject to rejection of
unfit from amongst substantively appointed permanent Assistant
Operators,who have passed the Operator Training Course Grade-
Il and have completed eight years of satisfactory service as such
on the first day of the year of recruitment, including the probation
period.




Note:- Out of the total sanctioned posts of Head Operator / Head
Operator (Mechanic), 50 percent of the vacant posts shall be
filled by direct recruitment and remaining 50 percent of vacant
posts shall be filled by promotion.

Provided that the above process shall be continued, untill the
total number of post filled by direct recruitment shall become 50
percent of the total sanctioned post. Thereafter the vacancies shall
be filled in their respective categories.

(** Amended by notification no. 18/2016/2792/6-pu-01-16-1300(7)-
1994 dated: 19.10.2016)

(d) Radio Sub-Inspector-

Hundred percent of the total number of sanctioned posts of
Radio Sub-Inspector shall be filled by recruitment through
promotion by the Board on the basis of seniority subject to
rejection of unfit, from amongst substantively appointed
permanent Head Operator/Head Operator (Mechanic) who have
passed the Operator Training course Grade-1 and have
completed ten years of satisfactory service as such on the first day
of the year of recruitment, including the probation period.

(e) Radio Inspector-

Hundred percent of the total number of sanctioned posts of
Radio Inspector shall be filled by recruitment through promotion
by the Board on the basis of seniority subject to rejection of unfit,
from amongst substantively appointed Radio Sub-Inspector who
have passed the Radio Sub Inspector or Radio Station Officer or
Radio Maintenance Officer Training course and have completed
five years of satisfactory service as such on the first day of the
year of recruitment, including the probation period.

(* Amended by notification no. 8/2016/609/6-pu-01-16-1300(7)-1994
dated: 15.03.2016)

Reservation

6-

Reservation for the candidates belonging to the Scheduled Castes,
Scheduled Tribes and other categories shall be in accordance with
the Act and the provisions of the Uttar Pradesh Public Services
(Reservation for Physically Handicapped, Dependants of Freedom
Fighters and Ex Servicemen) Act, 1993, as amended from time to

time, and the orders of the Government in force at the time of the
recruitment Provided further that Reservation for National / State
level players will be in accordance with Government orders for the
time being in force.




PART-IV-QUALIFICATIONS

Nationality

7- A candidate for direct recruitment to a post in the service must be -

(@) A Citizen of India; or

(b) A Tibetan refugee who came over to India before the 1st
January, 1962 with the intention of permanently settling in
India; or

(c) A person of Indian origin who has migrated from Pakistan,
Burma, Sri Lanka or any of the East African Countries of
Kenya, Uganda and the United Republic of Tanzania
(formerly Tanganyika and Zanzibar) with the intention of
permanently settling in India:

Provided that a candidate belonging to category (b) or
(c) above must be a person in whose favour a certificate of
eligibility has been issued by the Government:

Provided further that a candidate belonging to
category (b) will also be required to obtain a certificate of
eligibility granted by the Deputy Inspector General of
Police, Intelligence Branch, Uttar Pradesh:

Provided also that if a candidate belongs to category
(c) above, no certificate of eligibility will be issued for a
period of more than one year and the retention of such a
candidate in service beyond the period of one year shall be
subject to his acquiring Indian Citizenship.

Note- A candidate in whose case a certificate of eligibility is
necessary but the same has neither been issued nor refused, may be
admitted to an examination or interview and he may also be
provisionally appointed subject to the necessary certificate being
obtained by him or issued in his favour.

Academic
Qualifications

8- (a)

Workshop Hand -

Candidate should have passed High School examination by
a Board established by law in India or have passed an equivalent
examination recognized by Government or should have passed
certificate examination course in Electronics / Tele- communication
/ Electrical / Computer Science / Information Technology / Radio
and Television / Electric Supply and Manufacturing / Refrigeration
/ Mechanic Instrument / Mechanic Electronics / Computer Operator
and Programming Assistant trade from any Government recognized
Industrial Training Institute (1.T.1.) or a qualification recognized by




the Government as equivalent thereto.

(** Amended by notification no. 18/2016/2792/6-pu-01-16-1300(7)-
1994 dated: 19.10.2016)

(b) Assistant Operator-
Candidate should have passed Intermediate examination with
physics and mathematics subjects by a board established by law in
India or should have passed an examination recognized by the State
Government as equivalent thereto.

(c) Head Operator/Head Operator (Mechanic)-

Candidate should have passed three years diploma course in
Electronics/ Telecommunication / Electrical / Computer Science /
Information Technology / Instrumentation Technology /
Mechanical Engineering by a board established by law in India or a
qualification recognized by the Government as equivalent thereto

Preferential
gualification

9- Other things being equal, a candidate for direct recruitment shall be
given preference who has;

(1) 'O’ level certificate from DOEACC/NIELIT Society in Computer;
or

(i) Served in the Territorial Army for a minimum period of two
years, or

(ii1) Obtained a 'B' certificate of National Cadet Corps,

Note - The above mentioned preferential qualifications shall carry
no marks but in case two or more candidates obtain equal marks,
the candidate having the preferential qualifications shall be given
preference under rule-15 of the selection list.

Age

10- A candidate for direct recruitment to the post of Assistant Operator
must have attained the age of 18 years and must not have attained
the age of 22 years and for the rest of the posts candidate must have
attained the age of 20 years and must not have attained the age of
28 years on the first day of July of the calendar year in which
vacancies for direct recruitment are advertised.

Provided that the Upper age limit in the case of candidates
belonging to the Scheduled Castes, Scheduled Tribes and such
other categories as may be greater by such number of years as may
be specified in the Act and Government orders applicable at the
time of publication of vacancy by the Board.

Character

11- The character of a candidate for direct recruitment to a post in the




service must be such as to render him suitable in all respects for
employment in Government Service. The appointing authority shall
satisfy itself on this point.

Note - Persons dismissed by the Union Government or a State
Government or by a local authority or by a Corporation or Body
owned or controlled by the Union Government or a State
Government shall be ineligible for appointment to a post in the
service, Persons convicted of an offence involving moral turpitude
shall also be ineligible.

Marital Status

12- No person,-
(a) who has entered into or contracted a marriage with a person having
a spouse living, or
(b) who, having a spouse living, has entered into or contracted a
marriage with any person,

shall be eligible for appointment to Service:

Provided that the State Government may, if satisfied that such
marriage is permissible under the personal law applicable to such
person and the other party to the marriage and there are other
ground for so doing, exempt any person form the operation of this
rule.

(*** Amended by notification no. 7/2018/2369/6-pu-01-18-1300(7)-
1994 dated: 11.06.2018)

Physical
fitness

13- No candidate shall be appointed to a post in the service unless he is
in good mental and bodily health and free from any physical defect
likely to interfere with the efficient performance of his duties.
Before a candidate is finally approved for appointment, he shall be
required to pass an examination by Medical Board.

Note:- The Medical Board shall also examine the candidate for
any physical standards prescribed for males and females as the case
may be and deficiencies such as Knock Knee, bow-legs, flat feet,
varicose veins, distant and near vision, partial or total colour
blindness, hearing test comprising of Rinne's test, Webber's test
and tests for vertigo, speech defects etc, and examine such other
deficiencies as notified by Government from time to time.

Provided that prescribed relaxation will be given to the
physically disabled candidates as per the clause of Uttar
Pradesh Public Service (Physically Disabled, Dependent of




Freedom Fighter and Reservation for EXx-servicemen)
Act,1993 as amended from time to time and Government
Orders prevailing at the time of recruitment for Uttar Pradesh
Police Radio.

PART-V
PROCEDURE FOR RECRUITMENT

Determination
of vacancies

14- The appointing authority shall determine and intimate to the Head of
the Department the number of vacancies to be filled during the course
of the year of recruitment as also the number of vacancies reserved
for candidates belonging Scheduled Castes, Scheduled Tribes and
other categories under rule 6. The Head of the Department shall
intimate the number of vacancies to the Board and also to the
Government. Subsequently the Board shall notify the vacancies in
the following manner:-

() By issuing advertisement in daily Hindi and English newspapers
having wide circulation ;

(i) By pasting the notice on the notice board of the office or by
advertising through Radio/Television and other Employment
newspapers;

(i) By notifying vacancies to the Employment Exchange; and

(iv) By other means of public communication.

(*** Amended by notification no. 7/2018/2369/6-pu-01-18-1300(7)-
1994 dated: 11.06.2018)

Procedure for
direct
recruitment to
the post of
Workshop
Hands,
Assistant
Operators,
Head
Operators/
Head

15- Procedure for Direct Recruitment to the post of Work Shop
Hand, Assistant Operator and Head Operator/ Head Operator
(Mechanic):-

(a) Application Form and Call Letter:-

A candidate shall fill only one application Form. The Board will
accept only online applications. The application of candidates, who fill
more than one forms, may be rejected by the Board. The Head of the
Department, in consultation with the Board, shall fix an application fee
for any recruitment. Detailed procedure of filling the Application form
and issuance of call letter shall be determined by Board and will be
displayed on its own website.




Operators
(Mechanic)

The Government may change the number of vacancies for any
recruitment at any time before the first examination and may also cancel
any recruitment at any time or stage of recruitment without assigning any
reason therefor.

(b) Written Examination-

Candidates whose applications are found correct, shall be required to
appear for written test of 400 marks. In this written examination, the
Board will keep one objective type question paper of the following
subjects:-

Subject Maximum Marks
1. General Hindi 100 marks (objective type)
2.Science/ General knowledge 100 marks (objective type)
3. Numerical and Mental Ability 100 marks (objective type)
Test
4. Mental Aptitude Test /1.Q.Test 100 marks (objective type)
/ Reasoning

Candidates failing to obtain 50% marks in each Subject shall not be
eligible for recruitment. The detailed syllabus for the examination will be
decided by the Board and be displayed on its own website. The Board
will decide at its own level to condunct written examination on one date in
a single shift or in more than one shifts or on more than one dates in
different shifts. Detailed procedure for written examination shall be
determined by Board and will be displayed on its own website.

(c) Scrutiny of Documents and Physical Standard Test-

Candidates found successful in written examination as per clause (b)
shall be required to appear in Scrutiny of Documents and physical
Standard Test. Keeping in view the total number of vacancies, the Board
shall decide at its own level, the number of candidates to be called for this
test. Physical Standards for candidates are as follows:-

1. Minimum Physical Standards for male candidates are as
follows:-

(a) Height:-

(i) for General / Other Backward classes and Scheduled Castes male
candidates minimum height should be 168 centimetres .

(i) for Scheduled Tribe male candidates minimum height should be 160
centimetres.




(b) Chest:-

For the candidates belonging to General/ Other Backward classes
and Scheduled Castes minimum chest measurement should be 79
centimetres without expansion and at least 84 centimetres with expansion;
and for the Scheduled Tribes 77 centimetres without expansion and not
less than 82 centimetres on expansion.

Note:- Minimum 5 centimetres chest expansion is essential.

2. Minimum Physical Standards for female candidates are as
follows:-

(a) Height:-

(i) for the candidate belonging to General/Other Backward Classes or
Scheduled Castes minimum height should be 152 centimetres.

(i) for a Scheduled Tribes candidate minimum height should be
147centimetres.

(b) Weight:-
Minimum 40 Kg. for female candidates.

For conducting this examination a committee will be constituted by
the Board in which a Deputy Collector nominated by the District
Magistrate will be the Chairman and the Deputy Suprintendent of Police
nominated by the District Suprintendent of Police will be the member. As
per requirement the remaining members of the committee shall be
nominated by the District Magistrate or the Suprintendent of Police on the
request of the Board.

Detailed procedure for this examination shall be determined by the
Board and will be displayed on its own website.

Such candidates as are not satisfied with the Physical Standard Test,
may file an objection on the same day after the test. For clearing all such
objection; the Board shall nominate one Additional Superintendent of
Police at every place and Physical Standard Test of all such candidates
will be conducted again by the committee in the presence of the
nominated Additional Superintendent of Police. All those candidates who
are again found unsuccessful in the Physical Standard Test, will be
declared unfit for recruitment and no further appeal will be entertained in
this regard.

(d) Physical Efficiency Test-

Candidates found successful in Scrutiny of Documents and Physical
Standard Test as per clause (c) will be required to appear in Physical
Efficiency Test, which will be of qualifying nature. For qualifying in this




physical efficiency test it shall be necessary for male candidates to
complete 4.8 km. run in 28 minutes and for female candidates to complete
2.4 km. run in 16 minutes. Those candidates who do not complete the run
within prescribed time shall not be eligible for recruitment. Detailed
procedure for Physical Efficiency Test shall be determined by the Board
and will be displayed on its own website. For conducting this examination
a committee will be constituted by the Board in which a Deputy Collector
nominated by the District Magistrate will be the Chairman and the Deputy
Suprintendent of Police nominated by the District Suprintendent of Police
will be the member. As per requirement the remaining members of the
committee shall be nominated by the District Magistrate or the
Suprintendent of Police on the request of the Board.

(e) Selection and Final Merit List:-

From amongst the candidates found successful in Physical
Efficiency Test under clause (d), on the basis of marks obtained by each
candidate in written examination under clause (b), the Board shall prepare,
as per the vacancies, a select list of each category of candidates, as per
order of merit keeping in view the reservation policy and send it with
recommendation to the Director General of Police, Uttar Pradesh, who
will after approval send it to the Head of Department for further action
subject to Medical test/character verification. No waiting list shall be
prepared by the Board. The list of all candidates with marks obtained by
each candidate shall be uploaded on its website by the Board. The Head of
the Department shall after his approval forward the list sent by the Board
to the Appointing Authority for further action.

Note:- If two or more than two candidates obtain equal marks then their
seniority shall be decided by the procedure laid in following order :-

(1) If two or more candidates obtain equal marks then such candidate will
be given preference who possesses preferential qualification, if any (in
the same order as stated in rule 9). Candidate having more than one
preferential qualification shall get the benefit of only one preferential
qualification.

(2) Even then if two or more candidates are equal then candidate older in
age shall be given preference.

(3) If despite the aforementioned more than one candidates are equal, then
preference to such candidate shall be determined according to the
order in English Alphabets of their names mentioned in High School
Certificate.

(F) Medical Test-

The candidates whose names are in the select list as per clause (e),




will be required to appear for Medical Examination by the Appointing
Authority. For conducting the medical examination, the Chief Medical
Officer of the concerned district shall constitute a Medical Board, which
will consist of 03 Doctors, who will conduct Medical Examination as per
"Police Recruitment Medical Examination Forms" as prescribed and
codified by the Director General of Police in consultation with Director
General of Medical Health. Any candidate not satisfied by his Medical
Examination, may file an appeal on the day of examination itself. Any
appeal with regard to Medical Examination will not be considered if the
candidate fails to file the appeal on the date of Medical Examination and
declaration of its result itself. The Medical Board constituted for appeal
shall have expert regarding Medical deficiency of the applicant. The
detailed instructions for conducting Medical examination will be issued
by the Director General of Police. The candidates found unsuccessful in
Medical Examination shall be declared unfit by the Appointing authority
and such vacancies shall be carried forward for next selection.

(** Amended by notification no. 18/2016/2792/6-pu-01-16-1300(7)-
1994 dated: 19.10.2016)

Character
Verification

16- Character Verification shall be completed under the supervision of
appointing authority before issuing of appointment letter and before
sending the candidates for training. On adverse fact coming to light
during character verification of any candidate, he shall be declared unfit
by the appointing authority and such vacancies shall be carried forward
for next selection.

(** Amended by notification no. 18/2016/2792/6-pu-01-16-1300(7)-
1994 dated: 19.10.2016)

Procedure for
promotion

17- (1) (@) Workshop Hand -

25 percent of the posts shall be filled by recruitment through
promotion by the Board on the basis of seniority subject to
rejection of unfit, from amongst substantively appointed
permanent employees of Group-"D" of Uttar Pradesh Police
Radio Branch, who have passed high school examination or
passed certificate examination course in Electronics /
Telecommunication/ Electrical /Computer Science/ Information
Technology/ Radio and Television/Electric  Supply and
Manufacturing / Refrigeration / Mechanic Instrument/Mechanic
Electronics /Computer Operator and Programming Assistant trade
from any Government recognized Industrial Training Institute




(I.T.1.) or a qualification recognized by the State Government as
equivalent thereto or possesses any equivalent eligibility and have
completed at least five years of satisfactory service as such on the
first day of the year of recruitment, including the probation
period.

(b) Assistant Operator-

10 percent of the total number of sanctioned posts of
Assistant Operator shall be filled by recruitment through
promotion by the Board on the basis of seniority subject to
rejection of unfit, from amongst substantively appointed
permanent Workshop Hands, who have passed the Operator
Training course Grade-1ll and have completed five years of
satisfactory service as such on the first day of the year of
recruitment, including the probation period.

Note- For promotion purposes permission will be given to
Workshop Hands to obtain Basic Training course for Assistant
Operator on the basis of seniority and for every future vacancy to
be filled by promotion as possible five Workshop Hands will be
sent for this course.

(c) Head Operator/Head Operator (Mechanic)-

50 percent vacancies of the posts of Head Operator / Head
Operator (Mechanic) shall be filled by recruitment through
promotion on the basis of seniority subject to rejection of unfit
from amongst substantively appointed permanent Assistant
Operators, who have passed the Operator Training course Grade-
Il and have completed eight years of satisfactory service as such
on the first day of the year of recruitment, including the probation
period.

Note:- Out of the total sanctioned posts of Head Operator / Head
Operator (Mechanic), 50 percent of the vacant posts shall be
filled by direct recruitment and remaining 50 percent of vacant
posts shall be filled by promotion.

Provided that the above process shall be continued, untill
the total number of post filled by direct recruitment shall become
50 percent of the total sanctioned post. Thereafter the vacancies
shall be filled in their respective categories.

(d)Radio Sub-Inspector-

Hundred percent of the total number of sanctioned posts of




()

Radio Sub-Inspector shall be filled by recruitment through
promotion by the Board on the basis of seniority subject to
rejection of unfit, from amongst substantively appointed
permanent Head Operator/Head Operator (Mechanic) who have
passed the Operator Training course Grade-1 and have completed
ten years of satisfactory service as such on the first day of the year
of recruitment, including the probation period.

Radio Inspector-

Hundred percent of the total number of sanctioned posts of
Radio Inspector shall be filled by recruitment through promotion
by the Board on the basis of seniority subject to rejection of unfit,
from amongst substantively appointed Radio Sub-Inspector who
have passed the Radio Sub Inspector or Radio Station Officer or
Radio Maintenance Officer training course and have completed
five years of satisfactory service as such on the first day of the
year of recruitment, including the probation period.

(** Amended by notification no. 18/2016/2792/6-pu-01-16-1300(7)-
1994 dated: 19.10.2016)

(2)

Selection Committee for promotion
(@)  The selection committee for promotion shall be constituted
by the Board.

(b)  The Chairperson of the committee shall be nominated by the
Board who shall be not below to the rank of appointing
authority of concerned promotional posts. A suitable
member of the committee shall be nominated by the Director
General of Police, Uttar Pradesh on the proposal of the
Head of Department and remaining members be nominated
by the Board as per Government Orders.

(c)  Undisputed seniority list shall be provided to the board by
Headquarter of the Uttar Pradesh Police Radio.

(d)  The selection committee shall submit a list of selected
candidates, with its recommendation to the Board for the
Head of Department through the Director General of Police,
Uttar Pradesh. The list shall not exceed the notified
vacancies.

(e)  After approval of the Head of Department the selection list
send to appointing authority for issuing final promotion
orders.

() The selection list shall be published by the Board on its and
Uttar Pradesh Police website after approval of Head of




| Department. |

PART-VI
APPOINTMENT, TRAINING, PROBATION, CONFIRMATION AND SENIORITY

Appointment 18- (1) On substantive vacancies, subject to the provisions of rule-
15 and 17 the appointing authority shall make appointment
by taking the names of candidates in the order in which they
stand in the list. The Appointing Authority will issue the
appointment letter to the candidates selected under rule 15
with an instruction that the selected candidates shall join his
service /training within a month or as instructed in the letter.
In case a candidate fails to join service/training as per
instructions, his selection shall be cancelled.

Provided that any person appointed before the
commencement of these rules to any post under the service
and continue to work on that post just before the
commencement of these rule shall be deemed to have been
appointed to that post under these rules and such substantive
appointment shall be deemed to have been made under these
rules.

(2 If more than one order of appointment are issued in respect
of any one selection under rule-17, a combined order shall
also be issued, mentioning the names of the persons in order
of seniority as placed in the combined select list prepared
under rule-17.

Provided that any person appointed to a post in the
service prior to the commencement of these rule and is
working on that post shall be deemed to have been
substantially appointed under these rules and such
substantively appointment shall be deemed to have been
made under these rules.

Training 19- (1) (@) Workshop Hands, Assistant Operators, Head
Operators/Head Operators (Mechanic) finally selected for
appointment under rules 15 and 17 shall be required to
successfully undergo such training as prescribed by the head
of department. The finally selected candidates for basic
training if fails to join training in prescribed time, his
selection/candidature shall be cancelled.

(b) The Head of the Department shall conduct
supplementary course and re-examination amongst the




)

cadets who found unsuccessful in Basic Training. The cadets
found unsuccessful in supplementary training, their services
shall be terminated by the appointing authority.

The candidates appointed by promotion under rules 17 shall
be required to successfully undergo such training as
prescribed by the Head of Department

Probation

20- (1)

)

©)

(4)

(%)

(6)

A person on substantive appointment to a post in the service
shall be placed on probation for a period of two years.

In probation period, the probationers shall be required to
complete such training as prescribed by the Head of
Department.

The appointing authority may, for reasons to be recorded,
extend the period of probation in individual cases specifying
the date up to which extension is granted.

Provided that, save in exceptional circumstances, the
period of probation shall not be extended beyond one year
and in no circumstances, beyond two years.

If it appears to the appointing authority at any time during or
at the end of the period of probation or extended period of
probation that a probationer has not made sufficient use of
his opportunities according to the satisfaction of the
appointing authority, he may be reverted to his substantive
post, if any, and if he does not hold a lien on any post, his
services may be dispensed with.

A probationer who is reverted or whose services are
dispensed with under sub rule (4) shall not be entitled to any
compensation.

The appointing authority may allow continuous service,
rendered in an officiating or temporary capacity on a post
included in the cadre or any other equivalent or higher post
to be taken into account for the purpose of computing the
period of probation.

Confirmation

21- (1)

Subject to the provisions of sub rule (2) a probationer shall
be confirmed in his appointment at the end of the period of
probation or the extended period of probation if:

(@)  he has successfully undergone the prescribed training;
(b)  his work and conduct found satisfactory; and
(c) his integrity is certified.




)

Where, in accordance with the provisions of the Uttar
Pradesh State Government Confirmation Rules, 1991,
confirmation is not necessary, the order under sub rule (3) of
rule 5 of those rules declaring that the person concerned has
successfully completed the probation shall be deemed to be
the order of confirmation.

Seniority 22- Seniority of a person appointed substantively to a post in the services shall
be determined by the Uttar Pradesh Govemment Servant Seniority Rules,
1991 asamended from time to time.
PART-VII- SCALES
Scales of pay 23- (1)  The scales of pay admissible to persons appointed to the
various categories of posts in the Service shall be such as
may be determined by the Government from the time to
time.
(2)  The scales of pay at the time of the commencement of these
rules are given as follows:
Sl Name of the Post Pay Band (Rs.) Grade Pay
(Rs.)
1. Workshop Hand 5200-20200 2000
2. Assistant Operator 5200-20200 2400
3. Head Operator/Head 9300-34800 4200
Operator (Mechanic)
4. Radio Sub-Inspector 9300-34800 4600
5. Radio Inspector 9300-34800 4800
Note:- Members of the service shall be eligible for special
pay/profession pay and other allowances sanctioned by
Government from time to time.
Pay during | 24- (1) Notwithstanding any provision in the Fundamental Rules to
Probation the contrary, a person on probation, if he is not already in

permanent Government service shall be allowed his first
increment in the time scale when he has completed one year
of satisfactory service, has passed departmental examination
and undergoing training where prescribed and second
increment after two years service when he has completed the
probationary period and is also confirmed:

Provided that if the period of probation is extended




on account of failure to give satisfaction, such extension
shall not count for increment unless the appointing authority
directs otherwise.

(2) The pay during probation of a person who was already
holding a post under the Government shall be regulated by
the relevant fundamental rules.

Provided that if period of probation is extended on
account of failure to give satisfaction, such extension shall
not count for increment unless the appointing authority
directs otherwise.

(3)  The pay during probation of a person already in permanent
Government service shall be regulated by the relevant rules,
applicable generally to Government Servants serving in
connection with the affairs of the State.

PART-VIII
OTHER PROVISIONS
Canvassing 25 No recommendations, either written or oral, other than those
required under the rules applicable to the post of service will be
taken into consideration. Any attempt on the part of a candidate to
enlist support directly or indirectly for his candidature will
disqualify him for appointment.
Regulation of | 26- With regard to the matters not specifically covered by these rules or
other matters provisions, regulations and orders, persons appointed to the service
shall be governed according to the other provisions, regulations and
orders made under Police Act as applicable.
Relaxation 27- Where the State Government is satisfied that the operation of any
from the rule, regulating the conditions of service of persons appointed to
conditions  of the service causes undue hardship in any particular case, it may,
service notwithstanding anything contained in the rules applicable to the
case, by order, dispense with or relax the requirements of that rule
to such extent and subject to such conditions as it may consider
necessary for dealing with the cases in just and equitable manner.
Saving 28- Nothing in these rules shall affect reservations and other concessions

required to be provided for the candidates belonging to the
Scheduled Castes, Scheduled Tribes and other special categories of
persons in accordance with the orders of the Government issued
from time to time in this regard.




In the said rules, the Appendces- 1, 2, 3 and 4 has been omitted.

(** Amended by notification no. 18/2016/2792/V|-Pu-01-16-1300(7)-1994 dated:
19.10.2016)

( Debasish Panda)
Pramukh Sachiv, Grih
NOTE :-
(1) * Amended by notification no. 8/2016/609/6-pu-01-16-1300(7)-1994 dated: 15.03.2016 (The
Uttar Pradesh Police Radio Sunordinate Service (First Amendment) Rules, 2016)

(2) ** Amended by notification no. 18/2016/2792/V1-Pu-01-16-1300(7)-1994 dated:
19.10.2016 (The Uttar Pradesh Police Radio Sunordinate Service (Second Amendment) Rules,
2016)

(3) *** Amended by notification no. 7/2018/2369/6-pu-01-18-1300(7)-1994 dated: 11.06.2018
(The Uttar Pradesh Police Radio Sunordinate Service (Third Amendment) Rules, 2018)



